N s ey e e
%

Union of India &'Bﬁharskg;;*

Hon.d.0.Jain, V. e,
Hone Birbal Nath, A.M.

(8y Hon.3.0. Jain, V.C. 1

2y In this Suit being Misc. Civil Suit Nﬂ;Sﬂgﬂ?
of 1984 which was filed in the Court of Munsif Cit &‘J“
P

{

Bapeilly and was lateron transferred to this Tribunal

by virtue of Section 29 of +he Administrative Tribuna :u-*"

mary relief sought by the plaa.ntif‘ﬁ;ﬂ
wr}
.~.-‘f

Act, 1985, the pri

(hereinafter called as netitioner) was that he uas

: not assigned his corhined seniority in the
gnored for promaﬁﬁaﬁ

grade of

O
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i Rs ., 330~560 and theraofore he was i

to the post \if the scale of Rs. 700 - 900 uhereas ‘EV?L.

Sarvajit Kumar, respondent No.3 uh_n was a, Conductor

and belong to one aof the Kot Se~"%g tha 531‘!'1%__ VR

was promoted wee.fe 1.1.84 vide nrdan data

aw b K

Lateron he amended the plaint by
16, 16(a) and 16(p), Still later he made an application

dated 2 .7.87 statin
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g that the combined seniority 12@@ f
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;ﬁ'l’n‘baining to the grade Rs. 425=640 of Conductors, E? : |

ﬁfaniar Ticket Examiners and Head Ticket Ebllawbgw ak

| '*. fi’a!:n;su been modified syitably as per laﬁyﬁﬂi ﬂ
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circulated by the respondentd Railuay. According
to the said seniority list the petitioner has been
assigned his due seniority at S1, No.11 whereas
sarvajit Kamar, respondent No.3 has been hald §Y*"
saniority at Sl.No.15. So according to him there
is no longer any impediment??ﬁggag considered for

promotion to the higher scale of fs.700 = 900, he

heing already weskding in the scale of Rs. 550 = 750.

2 No reply to the 1atest application has been
filed by the respondents but we do not seejl any

v eAca
roason to doubt the waliddty of the seniority lis®
a copy of which has heen filed by the petitioner

alongwith this application, In view of the facts

n

tated above, it would be just and proper if the
petitioner 1is 11so considered for promotion to ths
hioher post in the scale of Rs, 700 = 900 to which

] N
npost respondent No.3 Sarvajit Kumar hasfbeen rromoted
in accordance with +he Service Rules but from the
same date on which resnondent No.3 was nromoted to
the said post, The respondents are directed to pass
an appropriate order regarding his aromotion within
three months from today. This application is

disposed of accordingly.

G ¢y Tree-

nembar (A) Vicel/Chairman

Dated the 8th April, 1208
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